
 

SHRl YOGENDRA MAKWANA: Be-
cause they have scarce resources. They re-
quest the Government of India to help them 
and the Government of India helps according 
to the norms perscribed by the Finance 
Commission. I have made this clear many 
times. 

Now the last speaker, Shri Bhattacharjee, 
wanted to know how much money is given to 
Assam. Assam is given Rs. 0. 11 crores for 
fire, Rs. 31. 83 crores for floods and for 
drought, if they have any—I do not know—
Rs. 7. 40 crores were given to Assam. 

 

is providing help to the State Governments and 
not only for floods and drought. The 
Accelerated Rural Water Supply Programme, 
the Minimum Needs Programme, the NREP, 
the RLEGP and such other programmes are all 
for providing help to the small and marginal 
farmers, to the landless labourers and to the 
affected people in the States. 

Thank you very much. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): The House will now 
take up discussion of the Khadi and Village 
Industries Commission (Amendment)  Bill, 
1986. Shri Kalpnath Rai. 

THE KHADI AND VILLAGE INDUS. 
TRIES COMMISSION (AMENDMENT) 

BILL, 1986—contd.  
SHRI YOGENDRA MAKWANA: Now he 

wanted to know whether the Government of 
India monitors it or not. The Government of 
India monitors the implementation of the 
drought relief and flood relief programmes. 
But he wanted to know about a particular area 
the Barak Valley whether the amount was 
properly spent o not. Whatever information I 
have, the State Government says that they are 
spending it properly. Even then if the hon. 
Member gives me in writing, I will enquire 
from the State Government as to how much 
they have spent in this area and whether they 
have given relief to the affected people in this 
area or not. 4. 00 P. M. 

Sir, as I said earlier, though there is a 
drought situation this year, the expected 
production of foodgrains this year is 151 
million tonnes and the highest was in 1983-84, 
that is, 152. 4 million tonnes. So, compared to 
the peak year, that is, the peak production of 
1983-84, there is not much decline in the 
production of foodgrains. But, even then, it 
creates a number of problems like the problem 
of drinking water, the problem of fodder for 
the cattle and the problem of unemployment 
particularly to the landless labourers and the 
small and marginal farmers. Now, for all these 
purposes the Government of India 

305 Khadi and Village                   [ 5 MAR. 1987 ]     Industries Commission    306 
(Amendment) Bill. 1986 

 



307        Khadi and Village       [RAJYASABHA]   Industries Commission       308 
(Amendment)  Bill, 1986. 

 



309 Khadi and Village        [5 MAR. 1987]     Industries Commission    310 
(Amendment)  Bill. 1986 

 



Khadi and Village      [RAJYASABHA]   Industries Commission    312 
 



313 Khadi and Village        [ 5 MAR. 1987 ]                    Industries Commission    314 
(Amendment) Bill. 1986. 

 



315 Khadi and Village                    [RAJYASABHA]   Industries Commission    316 
(Amendment)  Bill, 1986. 

 



317 Khadi and Village                  [5 MAR. 1987]     Industries Commission    318 
(Amendment) Bill, 1986. 

 
"Village is defined as an area comprised' 
in any village, and includes the area com 
prised in any town the population of which 
does   not   exceed   ten   thousand ................"' 
"fixed

capital investment means the fixed capital 
investment per head of an artisan or worker 
which does not exceed fifteen thousand rupees 
or   such sum,.... 

 
Now, Sir, I come to caluse 4 of the Bill 

which reads like this: 

"The Commission shall consist of the 
following members apopinted by the Central   
Government, namely: — 

(a) six members representing   such six  
geographical  zones of  the country as may 
be prescribed. " 

In this connection I would like to state one 
thing to the honourable Minister. Instead of 
having representatives from the six 
geographical zones, I would suggest that 
representatives from each State should be 
appointed or representatives from the State 
Khadi Boards should be taken. They should be 
given representation. The number has been 
increased by this amendment 

from five to 12. If it can be increased more to 
give more representation to cover all States it 
will be better. But representatives from each 
State should be taken in. 

As far as appointing members having 
expert knowledge and experience is con-
cerned, I would like to tell the honourable 
Minister that only those persons who have 
firm faith and firm belief in Khadi and in the 
promotion of khadi and khadi industries 
should be associated with this. Otherwise they 
will simply while away their time without 
knowing the importance of khadi. They will 
sit somewhere and they will plan and 
formulate policies, but they cannot implement 
the programme for which this Act is meant. 
So it is my earnest request that the 
Commission should consist of people having 
faith in khadi. 

(The Vice-Chairman   (Shri G. Swaminathan) 
in the Chair. 

Of course, they must have expert know-
ledge and experience, more about economics, 
planning, rural development, science and 
technology. But apart from this, they must 
also have firm belief and faith in the khadi 
and cottage in village industries. 

Then, coming to the functions of the 
Commission, in section 15 it has been •stated: 

"(1) Subject to the provisions of this 
Act, the functions of the Commission shall 
generally be to plan, promote, organise and 
assist in the establishment in the rural area 
in coordination with other agencies 
engaged in rural development...  

So in (his connection I would like to state that 
in (a) it has been said: 

"(a) to plan and organise training of 
persons employed or desirous of seek 
ing employment in khadi and village 
industries. 

Those who are interested must bo taken. 
But at the same time we have to see that most 
of the persons from the rural areas should be 
recruited. You have not defined who should 
be taken. But what is happening is, for 
example, take Navodaya schools. These are 
primarily meant for the rural areas, but the 
moneyed 
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("Shri B. Satyanarayan Reddy] 
people, who have influence, may grab many 
seats, and the purpose of the scheme has not 
been fulfilled. So here we have to see that 
people coming from the rural areas, artisans, 
etc., should be encouraged. They should be 
given some incentives; they must be given 
training. Otherwise, it will not serve the 
purpose. 
In the same section, in (k) you have said: 
"(k) to set up standards of quality and ensure 
that products of khadi and village industries do 
conform to the said standards, including... 
In the old Act it has been stated in (k): "... 
ensuring genuiness...  
Not only quality, but genuineness also should 
be there. So I would like the Minister to 
consider and see that the purpose for which the 
amendment Bill has been brought forward is 
served and people are benefited. 
Then, in section 18, you have stated: 
"The Commission shall have three separate 
funds to be called the khadi fund, the village 
industries fund and the general and 
miscellaneous fund. " 
Three funds are there. Of course, they must 
receive different funds. But these can be 
clubbed into one fund, and three separate parts 
can be had. 
Then, in the Statement of Objects and Reasons 
it is stated: 
"In order to discharge the new responsibility of 
the Commission in promoting village 
industries, it is propsed to strengthen the 
Commission and increase the maximum 
membership to twelve. " 
It is all right. But, as I said earlier, 
representatives from the States and from State 
Boards should be taken in the Commission. 

Lastly, I would like to state that wo have got 
laudable aims and objects. Everything is okay. 
But the difficulty comes when it comes to 
putting them into practice. That is very 
important. In the past it has been our 
experience—I do not know; I was not a member 
of any such Commission, but I have been 
informed—that the Khadi and Village Industries   
Commission 

has not been properly working. The Members 
are not putting in sincere efforts to promote 
khadi and village industries. Only those people 
who have firm belief and faith, who can 
implement and who can dedicate their lives for 
the promotion of khadi and village industries 
should be taken into it and the Government 
must see that the Commission functions well 
for the purpose for which it has been 
constituted. The object is to provide 
employment to a large section of the people of 
rural India and to promote the skills and 
products of our artisans. We must have 
marketing facilities. We must place funds at 
their disposal. We must provide sufficient raw1 

materials. All these things must be taken care 
of. I request the hon. Minister to take these 
things into consideration while passing this Bill 
and see that, when we pass this leigslation with 
suggested amendments, it is implemented 
strictly in letter and spirit. Thank you. 
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SHRI   GHULAM   RASOOL   MATTO 
(Jammu and Kashmir): Mr. Vice-Chairman, 
while I agree with the spirit of the Bill, I am 
afraid if the Bill in the present form is passed, 
it will create a lot of confusion and so much 
confusion that the very purpose of this Bill 
will be defeated. The redeeming feature is that 
this Bill has  first  been  introduced  here. I 
would 
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humbly request the hon. Minister to kindly  
withdraw  this  Bill  and  constitute a Joint  
Select  Committee of  both  Houses who 
should  be asked to report back in the next 
session. Why I say this is that it is all right 
that the Bill has been brought on the 
recommendations of the expert committee 
formed by the Government      but when we 
see the position on the ground, we find so 
many lacunae in the Bill that it needs to be 
scrapped; it    needs    to be modified in 
consultation with Members of Parliament. 
There are many defects in the Bill. My friend      
Shri Satyanarayan Reddy pointed out with 
regard to population that it has been kept at 
10, 000. This is  just impossible.  quote the  
example of my own place. Even in Tamil 
Nadu, I find Madurai is a very big city and is 
the biggest centre of khadi. How can you say  
that a Khadi  institute established in Madurai 
will not be entitled to the benefit  because it  is 
situated  in  Madurai  although it may cater to 
a number of adjoining villages?  Similarly, 
take the  case of my own State. The biggest 
centres are Sopore, Pampore and  Pulwama, 
where the population is not less than 25-30, 
000. Do you mean to say that they will not be 
entitled to the benefit which they are getting  
at the present  moment? This is one big 
difficulty  which I would like to point out. 

The second thing which I would like to 
refer to is in regard to the composition of the 
Commission. This has been increased from 
six to twelve members. As my friend, Mr. 
Bir Bhadra Pratap Singh, has pointed out, it 
is loaded with bureaucracy. The Bill talks 
about six regions. Each region has its 
importance in its own way. Take, for 
instance, the Eastern region; Manipur, 
Mizoram, Arunachal Pradesh etc. They have 
different types Of khadi; woollen khadi, 
cotton khadi etc. Similarly, West Bengal has 
Murshidabad silk khadi. My humble 
suggestion, therefore, is that all the States 
should be represented. The Chairman of th 
Khadi Boards of all the • States should be 
members of the Commission. I think, it is 
workable. There will be only 23 members. At 
least, they should be permanent invitees to 
the deliberations and  decisions taken   
accordingly. 

The third thing is" with regard to the 
appointment of the Chairman. I    would like 
to refer to sub-clase (b) of clause 6A, which 
says that the Central Government may, by 
notification in the Official Gazette, remove 
from office any member of the Commission  
who  in the opinion. of the Central 
Government has failed or is unable to  carry  
out  his  duties. This is such   a  disastrous   
and  obnoxious   provision. What is 
happening at the     present moment is, with  
every change in      the. Government, the 
Chairman of the Khadi Board  is  also  
changed. This should   not be there. The 
tenure of the      Chairman should  be  fixed1  
as  in   the   case  of  the members. I do not 
mind if you    bring down the tenure from 
five to three years. But it should not be that 
with      every change in the Government, the 
Chairman of the Khadi Board is also 
replaced. This happens in every State. I can 
say it of my  own   State. There  was   a  
Chairman who was replaced, when the new 
Government came, by another    person    
because somebody had to be provided for. 
Another thing which I would like to point out 
is in regard to definition of rural areas which 
ready mentioned. 

Then, 1 would like to refer to what has 
been said in the Statement of Objects and 
Reasons of the Bill, in regard to section 14 of 
the Act. It says: 

"According to the proviso to subsection (2) 
of section 14 of the Act, no person whose 
honorarium or maximum salary exceeds 
rupees five hundred per month can be 
appointed by the Commission except with the 
previous approval of the Central 
Government. This has resulted in 
considerable adminstra-tive delays in matters 
relating to appointments to posts carrying 
maximum honorarium or maximum salary of 
more than rupees five hundred per month. It 
is therefore proposed to omit the proviso. " 

This is not correct. This is because when 
you compare the emoluments of the Chairman 
of different State Boards, you find that the 
Chairman of one State Board is being paid 
very high honorarium whereas the Chairman 
of another State Board is being paid very low 
honorarium. 
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I would suggest that the Central Government should 
intervene after a particular level. You can say that if 
the honorarium exceeds Rs. 2, 000, the Central 
Government's permission should be taken. 

Similarly, there are various other provisions which 
create a lot of confusion. Therefore, I would request 
the hon. Minister to kindly withdraw this Bill and 
form a Select Committee which can go into the 
merits of the Bill. The 5. 00 P. M. last point that I 
have to say is with regard to what Shri Bir Bhadra 
Pratap Singh said. I do not agree with, him on one 
point. Polyester is a petroleum product. We produce 
our own oil in Assam, Bombay High and other 
places. The by-product of petroleum is as good an 
Indian product as cotton. 

SHRI      BIR      BHADRA      PRATAP 
SINGH: I said about polyester culture. 

SHRI GHULAM RASOOL MATTO: I have only 

to state that we have to move with the time. The 
khadi movement has also to move with the time. A 
dhobi charges Rs. 2 for each cloth but you can 
wash polyester khadi at home itself. But there is 
one point which I would like to bring to the notice 
of the hon. Minister. In   this there is a lot of hem 
pkeri   as   pointed out by Shri  Bir Bhadra Pratap 
Singh in respect of marketing and rebates, but with 
regard to manufacture also there is      a lot of hera 
pheri which   the   Commission should go into. I 
know of cases where villagers have to spin woollen 
yarn out of wool. They can make both ends meet if 
they are paid Rs. 80 per kg. as   spinning charges. 
What the middleman does, he gets the yarn spun 
from mills. You are supplying them the wool tops 
or the wool, but they are getting it spun from mills 
and then that  man uses  machine—spun yarn and   
gets   Rs. 80 in lieu   of Rs. 15 or 20 that  he has  
paid  for  machine  spinning. Similar is the  case 
with polyester. Polyester fibre is mixed with staple 
fibre, viscose fibre and again it is machine-spun 
yarn and the end-product is projected as hand-spun 
yarn. This is what is happening in khadi. I think the 
Government      should think about it and see what 
can be done. 

The best way is that there should be sep-
arate spinning centres, and the weaving 
centres should be separate. They should 
not be same because when the same are 
the spinning and the weaving centres, such 
things can happen. Therefore, I would 
request the hon. Minister to consider this 
and get it examined by the Khadi Board. 

With regard to the original Bill, as I said, 
if this Bill is passed in the present form, 
will create unprecedented problems and 
the Minister will have to coma before this 
House with an amending Bill within a 
period of six months itself. 

So, I will request him to report to the 
concerned Minister that this Bill should bo 
considered by the Joint Select Committee 
of the two Houses. A well-considered Bill 
in the proper form shuld be presented, 
before the House in the next session. 
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THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): I wish to inform 
"Members that there are still another five 
Members to speak, the honourable Minister to 
reply and the House is supposed to adjourn at 
six o'clock. So I would request the Members 
that they may speak for not more than 10 
minutes each. 

 

- THE VICE-CHAIRMAN (Shri G. Sw-
aminathan): I am not particularly telling him. 
I am only indicating the time. 

SHRI BIR BHADRA PRATAP SINGH: 
Let him speak, Sir. He is a Vice-Chairman  of  
the  All-India   Khadi  Board. 

THE VICE-CHAIRMAN (Shri G. 
Swaminathan): I am not mentioning about 
him. I am only indicating the general trend of 
the time for the information of the members. 
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SHRIMATI ELA RAMESH BHATT 
(Nominated): Hon. Vice-Chairman, Sir, this Bill 
seems to have been prepared in a hurry. But 
there are a few points worth welcoming. Let me 
mention them. 

I welcome the specific emphasis on ru- " ral 
areas I welcome the intention of the Bill to 
broadbase the programme of the KVIC. This 
hopefully will enable the KVIC to be flexible to 
cater to the needs of  the  local  employment  
situation. 

The investment up to Rs. 15, 000 for 
employment should be able to create new 
employment in the rural areas. However, my 
concern is how we can ensure that the new 
employment so  created will not 
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thrive at the cost of the existing small and 
tiny employments in the villages. There is no 
assurance in this regard in the Bill that the 
small artisans will not be displaced from 
their existing employment. 

I  would   also   like   to   state   here   that 
khadi has shown a vast potential of emp-
loyment in rural areas where there is no 
employment for all     the year round. In 
Gujaral, khadi programme has proved fairly 
useful to the tribals and to landless agricultural 
workers. Particularly during these days of 
drought the State Government relief work has 
included khadi work in      a big way. At least it 
is better than cutting stones  and  digging earth. 
Wherever      I go to drought areas, the 
villagers demand more and more charkhas. But 
khadi   still today is not a    full-employment      
programme. Moreover, with very low wages, 
particularly to spinners, it becomes an ex-
ploitative system. Hardly any serious thought 
is given to make Khadi a full employment 
programme. The present structure of KVIC 
needs restructuring, but that is not reflected  in 
the present Bill. Khadi work has remained  
only a relief      programme for the jobless and 
turns producers to the status of workers and 
labourers. It is no more a Gandhian construct-
ive programme. The Ramakrishnayya Co-
mmittee Report has   dealt with    various gaps  
in  the   KVI   programmes, but   the Bill does 
not reflect the recommendations of the 
Ramakrishnayya Report. Today, with the 
increasing market orientation of KVI sector, 
the KVIC is  going  farther  away from the 
local people. KVTC's monitoring role does not 
extend beyond financial examination of funds' 
advanced to these organisations of the KVICs. 

The basic problem is of non-representation 
of workers in any of the bodies responsible 
for management of these industries — either 
at the voluntary organisation level or at the 
State Board level or at the national 
commission level. Even the all-India KVI 
Board excludes any actual worker on this 
board. How then can KVH represent the 
interests of the rural atisans, which is one of 
the hallowed functions of the KVIC? 

The present Bill does mention strength-
ening of the Commission by increasing, the 
number of members. The Bill has certainly 
thought of just representation, of different 
regions of the country. In the expanded 
Commission, however, the Bill does not 
think of giving representation to the actual 
producers and workers. 

It is very essential to develop a system 
of fair representation of actual artisans and 
workers not the master craftsman type who 
employ others at exploitative wages from 
the bottom to the top- on KVI structure. 
Without their representation the low wages 
of the producers, paticularly spinnes will 
never be raised. 

The second point I would like to make is to 
ensure that big assets created by KVIC funds 
should eventually belong to-the actual 
producers - individually or collectively - to be 
managed by them to promote self-reliance. 
Self-reliance is the fundamental conditons of 
KVI programmes. If this cannot be done, then 
let us I not link Gandhi this name with the 
Khadi Gram Udyog. If this cannot be done 
then it would be better to accept these 
industries as commercial interests or as 
comercial organisations and apply all our 
labour laws to protect the rights of workers. 
Even the benefit of rebate also does not reach 
the producers. 

Now, I would like to say something about 
women. Women workers constitute 46 per cent 
of the KVI work   force. Their condition is 
particularly vulnerable. KVIC !    has done 
nothing to alter the traditional undervaluation  
of women's   labour or to change the pattern of 
sexual division of labour. But  KVIC  has 
rather perpetuated this sexual division  of 
labour. In KVIC women are doomed to only 
spinning yarn, only   pounding   spices   or   
rolling  papads agarbattis. They are hardly 
provided employment in weaving or processing      
or dyeing or roof tilling or various types of 
non-traditional trades. It is now high-time that 
in various schemes having traditional and  non-
traditional   trades  women's  skills are 
upgraded. As at present women are doing lowly 
tasks and are being provided meagre wages 
Ther. efore, special protec-I    tive measures are 
needed to upgrade wo- 
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men's  skills and  to  establish  equality  in the 
rural industries 

Provision of child care and maternity 
benefits and other supportive services are now 
accepted by the Government of India as 
essential to any women's development 
programme, are totally missing. Sir, these 
supportive services are totally missing in 
KV1C programmes. The KVIC needs to 
promote organisations of the actual workers, 
who are the actual producers. The KVIC 
needs to ensure their representations at all 
levels of the structure. KVIC must provide 
training, processing and management services 
to the workers and also women. Today they 
are entirely controlled by fat trusts and by 
men and by the urban elite. There must be a 
direct access to KVIC's credit and marketing 
service not via other agencies. The present 
Bill is totally silent on producers' repres-
entation and protection. Bringing in more 
experts and officials on the Commission 
cannot resolve these problems. The Gov-
ernment must hold a dialogue with the 
producers including women and make them 
aware of their rights and responsibilities. 

My last point is of a little concern and of a 
little caution. The Government may examine 
seriously the inter-relationship between its 
own rural anti-poverty programmes and the 
structure of markets and credit that it has 
promoted I am afraid whether this Bill would 
endanger the Government's most major 
programme for elimination of poverty in rural 
aeas. The pogrammes of KVIC and the 
Government anti-poverty programmes like 
IRDP or DWACRA would need close 
coordination. 

With these words, I would like the Minister 
to rethink about this Bill. Thank you. 
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SHRI H. HANUMANTHAPPA (Kar-
nataka): Mr. Vice-Chairman, without going 
into the ideololgical background of khadi and 
village industries about which all my 
honourable friends have spoken, I want to 
concentrate on the amendments that have been 
brought before the House One Bill was moved 
and that was withdrawn and when the second 
Bill was moved in the House I expected that it 
would be a comprehensive Bill covering all as-
pects, all lacunae, which had been noticed and 
that we would be able to remove all the hurdles 
in the successful deveolpment of khadi and 
village industries in the country. 

Sir, I went through the amending Bill. I do 
not know on what basis the industries are being 
sent to the villages. Just because they have been 
called 'as village industries, they have been 
literally made to go to the villages. Actually, 
when Gandhiji thought of these khadi and vil-
lage industries, it was only with the idea of 
creating an economic activity in the family so 
that the poorest of the poor can earn something 
for livelihood. If this criterion or if this 
touchsone is applied, then, Sir, I am sorry to 
say, the definition of village industries, on 
account of which they are being sent to the 
villages, shows that we are drifting from the 
touchstone given by Gandhiji and, at the same 
time, we. are denying an opportunity for econo-
mic artivity to a person below the poverty line 
who lives in a town with a population of more 
than ten thousand. 

Today, many people live in slums. Their life 
is not better than the life of the villagers, But if 
some economic activity 

can generate an   income   for   them, for  those 
who live in the slums, why not then allow 
these village industries? Just      be- -cause it is 
called as village industry, cannot a person, 
who is living in a town and who is no better 
than a villager, take up this industry? I think 
there must be     an ppportunity   to   a  poor   
person   to   have some economic activity. In 
the case of the IRDP and DRI, we have given 
some formula to identify the reasons    for    
giving: the  required  technical  and financial  
support and, therefore, some economic activity 
is generated. But in the case of the khadi and 
village industries, they do not requires  that 
much of training, but they can create some 
economic activity in individual families and 
they can make them earn their livelihood. 
Therefore, I think that there is a necessity for 
rethinking on this clause which will send these 
industries to the villages and protect only those 
that are existing in the towns. I would request' 
the  honourable Minister to bestow      his-
attention on this aspect. 

Secondly, we are fixing the jurisdiction of 
the village industries. Today, the products of 
the village industries have a very good 
market in the urban areas, I mean, the 
products of both the khadi and village 
industries. Are we now taking away the sales 
activities from the towns? No. An institution 
which is in a village has to-open a branch in 
the urban areas which have a population of 
more than ten thousand, If only the existing 
bhandars or units are protected, how will the 
products come? Where will they come from? 
When employment generation is increased, 
we will have to depend upon the urban pur-
chasers also. So, again it contradicts the very 
purpose of calling them as village industries 
and sending them to the villages because 
village producers have to depend on the 
urban markets. 

Now, coming to the question of mem-
bership, in the Statement of Objects and 
Reasons  it has been stated: 

In  order to discharge the new res-
ponsibility of the Commission to promote  
the village  industries, it is   pro-        posed 
to  strengthen the Commission, 
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Mere, number, I do not think, is going to 
give any strength to the Commission. Earlier, 
the number of members was between three 
and five and everyone of them was a full-time 
member, the Chairman, the Vice-Chairman 
the Member-Secrertary and the other member. 
We have seen that many of them were full-
time workers. Now, except the Chairman, all 
the others are only part-time members. Is it 
strengthening the Commission? I do not think 
we are strengthening the Commission by just 
increasing the number of members and 
enhancing the number to 12. There were five 
full-time members and we have removed 
them. But we have made the number to 12 
who are only part-time members except the 
Chief Executive Officer who has been made 
the Member-Secretary. The Financial Adviser 
is a member of the Commission and the 
Chairman is a wholetime official according to 
the amendment before us now. So, in my 
view, this is not strengthening the 
Commission. If the intention of the 
Government is to look after the industries that 
have been developed or improved in far away 
villages and in almost all the States, if the 
Government really feels that there is the 
necessity to strengthen the Commission, I 
think a re-thinking is necessary. Every one of 
these members, if he has to justify his 
membership, should be a full-time member. If 
he is only a part-time member, comes once in 
a month to attend a meeting, gives his sug-
gestions and goes away, how are you st-
rengthening the Commission? It totally 
contradicts the objective for which the 
amendment is meant. 

Now, about the qualifications of members, 
it is only geographical qualifications: Six 
members representing geographical zones. I 
am totally sorry to say this, Should be not 
have any background— at least a belief in the 
philosophy, in the Gandhian ideology? Should 
he" not have at least faith in the concept of 
khadi and the decentralised economy? Sir, I 
have full faith and confidence in Mr. Aruna-
chalam who is piloting the Bill today. I am 
happy that he is a khadi wearer. But time will 
come when the interpreters and implementers 
will be sitting somewhere in 

the South Block or North Block or some 
industry ministry and they will see the literal 
meaning of the Act and then say: pick up 
someone from Orissa, someone from 
Kanyakumari, someone from Gujarat, 
someone from Madhya Pradesh, and then say 
that this fulfils the conditions of the Act, I am 
sorry unless the membership is qualified, we 
will certainly not be strengthening the 
Commission and not elevating the 
Commission in its standard. I think this should 
be further qualified; while at least making 
rules, this may kindly be taken note of. If this 
is not done, the very purpose of the 
amendment will be defeated. I have no 
objection to including the technicians in the 
membership. If technology is required, if it is 
entering the village industry, I must very, 
much welcome it. It will reach every hut in 
the rural areas. 

Sir, coming to another—clause—clause 13 
it is stated: 

"Every member of the Commission 
including the chairman shall hold office for 
a term of five years. " 

What is wrong if after the expiry of five 
years the entire Commission can be 
continued? Now the life span is five years. 
Only the Chairman's term has been extended 
now, and not of other members. I feel that the 
term of the entire Commission should be 
extended. This aspect may be considered. Sir, 
I have my objection to clause 13(2) and want 
to go back again to the membership of the 
Commission. Nowhere it is stated that six 
members of the Commission are non-official 
members. Again there is a change of 
interpreting this according to their own whims 
and (fancies, because nowhere it is said that 
they will be non-official members. Even the 
Chairman is equated with Chief Executive 
Officers, Financial Adviser and other  
members. It  says: 

"The terms and conditions of service of 
the Chairman, Chief Executive Officers, 
Financial Adviser and other members shall 
be such as may be prescribed. 
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[Shri H. Hanumanthappa] 
I do not know how the Government can 

say that the membership is different from the 
Chief Executive Officers or the Financial 
Adviser. If the service condition of the 
Chairman is the same as that of the Chief 
Executive Officer and the Financial Adviser, I 
am sorry the Chairman may not be in a 
position to discharge his duties effectively. 

You have created three funds. You will be 
meeting the requirements under the Act and 
place them before both the Houses of 
Parliament. It is all right. I want to deal with 
one or two aspects. One of the things is the 
disparity in the pay scales of khadi workers. 
There are people working in Khadi 
Commission and State Khadi Boards. They 
don't have sufficient technical staff on the 
rolls. But the real workers are working in the 
institutions where they produce khadi and 
village industries. Their service conditions are 
far from satisfactory. Even the labourers 
under the Industrial Disputes Act have got 
better amenities. 1 suggest a committe for this 
purpose. The Khadi Commission has also 
looked into this aspect. There are reports of 
several State Boards. 

The Commission was given production and 
sale subsidy earlier. That system has been 
withdrawn. That can be reintroduced with the 
condition that the institutions can make use of 
this subsidy on the basis of production and 
sale. It is an incentive for the khadi 
institutions. The service conditions of the 
employees who are working for the khadi and 
village institutions should  be  improved. 

There is one more aspect. Spurious khadi is 
entering the market through many of the 
bhandars. I think in the Amending Act, a note 
should be taken of that also. That has become 
a threat to the marketing of khadi and village 
industries. Spurious khadi bhandars are being 
run and the Government has to think as to 
how best these spurious khadi bhandars can 
be checked. 

Lastly, any amount of spoon-feeding will 
not make khadi and village industries self-
suporting unless you take a firm stand of 
protecting the industry as well. Today nearly 
45-50 lakh workers are wor- 

king in khadi and village industries. You 
have no alternative to it. We are prepared 
to close the khadi and village industries 
tomorrow provided there is an alternative 
employment source in their own huts. 
They should not be compelled to go the 
cities. New cities will create further haz 
ards. I think the Governmnt policy must 
be very clear on protecting the khadi and 
village industries. I want to request the 
Government to protect khadi and villages 
industries      against      the competition 
of mill cloth and other major industries which 
are in direct competition with the Khadi and 
Village Commission. 

With these words I request the Minister to 
consider some of the suggestions at least 
while framing rules. I expect a favourable 
reaction to my suggestions. 

Thank you. 
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THE VICE-CHAIRMAN    (SHRI G. 
SWAMINATHAN): The hon. Minister will 
reply on Monday. 

ANNOUNCEMENT RE. ALLOCATION OF 
TIME FOR DISPOSAL OF  GOVERNMENT  
LEGISLATIVE  AND     OTHER BUSINESS 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): I have to inform Members 
that the Business Advisory Committee at its 
meeting held today, the 5th March, 1987, 
allotted  time  for   Govern- 


